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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A NO. 649 OF 2023
IN THE MATTER OF:
SHRI KRISHAN KASHYAP ...Applicant
Versus
STATE OF UTTAR PRADESH ...Respondent

AFFIDAVIT ON BEHALF OF EXECUTIVE ENGINEER, HEAD WORKS DIVISION
AGRA CANAL OKHLA, NEW DELHI, IN THE COMPLIANCE WITH ORDER DATED
16.08.2024.

I Binod Kumar Singh aged about 45years, S/o Shri Hiraman Singh, Execnftive
Engineer, presently at Head works division Agra Canal Okhla New Delhi, do
hereby most solemnly state and affirm as under;

1. 1am the Executive Engineer, Head works division Agra Canal Okhla, New
Delhi and fully conversant with the facts and circumstances of the present
case. I affirm that this affidavit is being filed by the Deponent in
compliance of order dated 16.08.2024 of this Hon’ble Tribunal. The
deponent has been authorized to file the present affidavit on behalf of
Respondent No.4 Engineer in Chief, Irrigation Department, Lucknow.

2. In this Original Application, the complaint is in respect of laying
underground pipeline and discharge of sewer waste of Shivam Enclave
Colony, Old Haibatpur, Greater Noida in the Hindon River in violation of
the environmental norms.

3. That the operative part of the order dated 05.08.2024 of this Hon’ble
Tribunal has been mentioned below:

“PARA 2 Hence, having regard to the nature of issue involved in the
matter, we implead the following as additional respondent in this OA:
Respondent No. 4 - Engineer-In-Chief, Irrigation Department, Lucknow,
State of UP.

18 NOV 2024
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PARA 3. Mr. Bhanwar Pal Singh Jadon, Advocate accepts notice on behalf
of the newly added respondent”.

. It is respectfully submitted that through Notification No.7436/1.U./XVIII-
11-107 LP., dated 28.01.1991 the Greater Noida Authority area, where the
alleged unauthorized activity is reported, falls under the jurisdiction of the
Industrial Development Department.
True copy of the through Notification No.7436/1.U./XVIII-1 1-107 L.P.,
dated 28.01.1991 is attached herein as ANNEXURE R1.

. It is humbly submitted that through letter no. 1417B-27-Sin-2-181
Flood/09, dated 16.03.2010, the Chief Secretary, Uttar Pradesh
Government, has issued detailed instructions regarding floodplain -zones
along rivers, including zoning regulations and prevention of illegal

constructions.
True copy of the letter no. 1417B-27-Sin-2-181 Flood/09, dated

16.03.2010 is attached herein as ANNEXURE R2.

n accordance with the notification dated
Ministry of Water Resources, River
Development, and Ganga Rejuvenation, State Ganga Committees and
District Ganga Committees have been entrusted with the restoration,
conservation, and other related tasks for the Ganga and its tributaries.

. It is germane to mention that i
07.10.2016, issued by the

. It is submitted that vide letter no. 712/Stamp Clerk/2020-21, dated
17.11.2020, the District Magistrate, Gautam Budh Nagar, directed the
Greater Noida Industrial Development Authority to act under Section 10
of the Uttar Pradesh Industrial Development Act, 1976, for the removal of
unauthorized constructions in floodplain Zones.
True copy of the letter no. 712/Stamp Clerk/2020-21, dated 17.11.2020 is
attached herein as ANNEXURE R3.

_ It is necessary to mention that minutes from the District Disaster
Management Committee meeting, dated 30.09.2020, and other relevant
correspondences clearly highlight the responsibility of the Greater Noida
Authority to prevent and address encroachments in their jurisdiction.
True copy of the minutes from the Committee meeting, dated 30.09.2020

is attached herein as ANNEXURE R4.

78 NOV 2024



9. It is important to highlight that the responsibility for man

10.It is submitted that as per the statutory framewor
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aging sewerage
disposal and preventing pollution of the Hindon River lies jointly with th:
Namami Gange Department, Greater Noida Authonty, Eguue r;:n;gn
Forest, and Climate Change Department, and Uttar Pradesh Both
Control Board.

k and govement
notifications, the Greater Noida Authority is responsible for ad‘f:fs;ﬁﬁ
unauthorized constructions, while the Namami Gange e {lution in the
other environmental bodies are accountable for wﬂm]lmg.pot}l: toit is not
Hindon River. Therefore, the Irrigation Depanm.cnt submits d'a al into
the primary authority responsible for the unauthorized s e Tribunal
the Hindon River. We remain committed to assisting the Hon ble
as required.

I state that everything stated above has been stated by me in my °ﬁt}i§:l
capacity on and derived from the official records and I state that nothmg

material has been concealed therefrom.

DEPONENT

VERIFICATION
_B__N_&My Member,

Verified at on this 2
2024, that the contents of the above affidavit from paragraphs 1 to 10 are

believed to be true and correct to the best of my knowledge and belief. No

part of it is false and nothing material has been concealed therefrom.

DEPONENT

elhi

Notary ubliC,

7 8 NOV 2024
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ANNEXURE R1
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g4 =)
5. AR SAfSRIEAT AT 3146 / LXXV114-2006-214 Bha-05, Dated 14.06.2006
6. AR AR HEAT 3146 / LXXV114-2006-214 Bha-05, Dated 14.06.2006
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i A1) : G T 2137 / 77-4-10-214¥10—05, fa=ies 25.11.2010
T SRTEAT T 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006
113. == SRRTET TR 3146 / LXXVII4-2006-214 Bha-05, Dated 14.06.2006
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IR | 2137 / 77—4—10—214%10—05, fAiH 25.11.2010

- 4
15. T g SIORTTAT AT 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006
SIRRGTAT | 2137 / 77—4—10—21410-05, fRAI® 25.11.2010
16. ;ﬁff(ﬂ‘ﬂ uiferd aR¥e @1 AT | arfdregaen W@ 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006
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T
20. Freewr SHORIEAT AT 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006
21. FHoe] JIERTET AT 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006
22. Telae! Ga SIRIEFAT WA 3146 / LXXVI1-4-2006-214 Bha-05, Dated 14.06.2006
23. FEUTR G AN SIEREET HEAT 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006
e o SoaRd T lafogeen WeEr 3146 / LXXVIIA-2006-214 Bha 05, Dated 14.06.2006
L E B 2IfERTATT TRAT 3146 / LXXVII4-2006-214 Bha-05, Dated 14.06.2006
Tk | iNmare SHERTAT T 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006
s Wl SEREAAT W& 3146 / LXXVI1-4-2006-214 Bha-05, Dated 14.06.2006
28. PRl | SIS HEr 3146 / LXXVI4-2006-214 Bha-05, Dated 14.06.2006
29, X g Ty B B SIISREAT HR2T 3146 / LXXVII4-2006-214 Bha-05, Dated 14.06.2006
30, DK SHEATT A& 3146 / LXXVII4-2006-214 Bha-05, Dated 14.06.2006
31 FEICCIE SRRTE HEAT 3146 / LXXVI4-2006-214 Bha-05, Dated 14.06.2006
32. AR fRTETT ¥R 3146 / LXXVI4-2006-214 Bha-05, Dated 14.06.2006
33, T SHfEREET HEAT 3146 / LXXVI4-2006-214 Bha-05, Dated 14.06.2006
34, TARYY SHTERTE AT 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006
35, ECIEe SHTERTET W1 3146 / LXXVI4-2006-214 Bha-05, Dated 14.06.2006
36, Bl SfRTEAT @ 3146 / LXXVI-4-2006-214 Bha-05, Dated 14.06.2006
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2006-214 Bha-05, Dated 14.06.2006

g 3146 / LXXVII-4
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T 3146 / LXXVII-4-2006-214 Bha-05, Dated 14.06.2006
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TRrgEe @ 3146 / LXXVI4-2006-214 Bha-05, Dated 14.06.2006

SR EC]

AT TR 3146 / LXXV14-2006-214 Bha-05, Dated 14.06.2006
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kit SACI(ETRID Yo e @ G AT | SIE AT 2137 / 77—4—10—214%10-05, ReAi@ 25.11.2010
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9. 4IGR SHFERTEAT W& 3146 / LXXVI1-4-2006-214 Bha-05, Dated 14.06.2006
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6. ToEE N S 2137 / 77-4-10—214%10--05, a1 25.11.2010
Lo CgEETR | afvarE IYgET IRAT 3146 / LXXV114-2006-214 Bha-05, Dated 14.06.2006
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A

BEFORE 110w & o '
R0 1D i 4 OREDN TIBUNAL
QIPAL B y NEW DBLHY

‘ Applicntion No, 89 of 20183
Akach Vachishtha & Anr, Ve, Unlon of Indla & Ore.

)
ﬁggiggg uwi YUBTIOD GWAVANTER ICUMAR, CHAXRPERSON
olms JUSTICB U\D, BALVI, JUDICIAL MEMDER
T DR, 1Dy Ky AGRAWAL, BXPERT WERDET,
;(oﬁ‘nw DR K PANDEY, EXPERT MEMDER
DLE PROF, AR, YOUSUF, EXPERT MEMDER

Appliannti Mr, Amit Jhotks, Advocato ajong with e, Eanorita
D, Blusrall, Advosate with 3Ir Akash Vashlehtha,

Ap Uc.gpt ln Person
g::l’:zgent No, 11 u:. Neolam Rathote, Advocate
Ruﬂond:‘:t :;o- g&:}t Mr, Ardhendupmsall Kumar Yrasad, Advocate
Reepondent [ Mr, D Rajothwar Rao, Advoonto
e den o, & Mr, Man)lt Bluph, Addl AG
R“Po: ent No, 8411t Nr, Panka) Pandey, Advocata

@ent o, D&12t H{;. I;R“d“ Slpply, ﬁdvccnte with Mr. Arjun
. Singh, Advocate \
Srbaddat Roy 10 Mz, Bushma Slagh, Advazate .
pondent No, 18t Mr, unh Chlwbra, Ad'v{m
4,

Datk dpd@r] ™ ‘
“{\f‘xy‘md A Ordem “of the Tribunal, *'«W\}

Item 9 “F All R°590ndcnts have been served. ] \""im

'“@@18 " The servicc onall Respohdents is complete.

%@

P Learned counsel nppcanpg fora=tho
cspondcnts pray t thne to tile Reply. Repliesit e filed
thm four g@m \dday with adddrco cpiy,

Qm"ncd co c;%\neni“ganﬂr the Appil
R§j<}ndcr within" Sjn “wcc}c thereafter. éf B

Vc malcc Mat no {@‘ er O
3 allowc cto—thc—plca 5

' E} It is {cm[&} s by V)
\qup%mspccmc Authoy cs A ‘ orauorxs, NCT of
Declhi £.Uttar Prod - Statc of Ha.ryana that
there are upguthogiqq xmg,ufcgad constructions rajsed on
the flood dehgf river Yamum\. These constructions have.
been rajsed without pcrmlsslon of any competent authority.
- On the contrary, these Authorities including the
Irrigation Department of State of Uttar Pradesh and other

Authorities claim to have issued Notices to the persons who
uthorized and illegal constructions upon the -

ﬁp

have raiscd-ung
flood plain of river Yamuna, but raxcly of any cflect.
ft is an admfttcd position in lew that construction

upon flovd plain area 13 nrolbited. [t not only afiect the

of the river but cven Causcs environment

natural flow
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problems bcz‘;

! ides rajsing riol

eamed cou ¢ to human life and property.

S b incel appeaging for the Applicant hao

S our notice the Notification dated 164 March

e A Ucfi by the Chlef Secretary of Uttar Pradesh to nJ;

. u}lhonhcc including the Police In the State of Uttar
esh to cnour '

el lc that no constfuotiono whatsoever io

o ¢ {lood plain zone and whichever constructions

een rajoed chould be removed, The relevant extract of

the sajd notification state ag unders-

It is coming to the knéwledgo olg‘goycnxmcxxt that

fllegal  constructions :
natruct ‘endronchiments
{ncrensing in the flood plednt zoncd ‘and they are :;:
d -complexitico

belng controlled Whjle on on

. g ne han

gucdto obsu'u.ctlon of natural flow of water during
oods may axise from such {llegal constructions, oo

1. the other hand, there {z danger ©
@5 ﬁg{p:c;w .to'.t'hc'nsidcntn. In t onnection, orders

t =3 :rs chcn given in the past {r 1. to time and
higid ave also bean: given by Hougy, . Division-I,

ugh its government- Ordely WX/ 73/9-A-1-

1995 and: alc0 GAY 2432/9-

1 2003

1995, dated 18 May,

; g.-l Encroachment/2003(AB), dated @4, Al
ut these govarimcnt‘ordcm have notiy T
strictly, which- it Jeading to o rise in tHegm)ser of
/ eneroachménto £l

guch iljegad constructions
thcffov

upon a carcful deliberation,
oﬁing- decisions :
ol S-21
{enlctic 56 flood painiignes
BT o e Migger VD

taken the fo

: of the

be-ghe lay/out. DI
proveéd. 10 stqp'such.xdnd of illegal constructions,
c{fective action would be takent under the provisions
of the obove acts.

tion Department to

¢ taken by Jrriga
4 notify the nreas

3, Actlon to b

remove {llcgal- constrictions an

along canals under Section 55 of the India Canal &

Drainage Act 4

4, Effective use of Up Flood Emesgoncy powers Act

by o)l Dletrict Magistrates. = ’

6. concermied officluts ©of [rrigation pepartment

must caution all thoss out illegal

constructions in flood plan &¥ o of rvers 10 romove
alee it cleas to them

them off lm;ncd.lutcly and ojso 10
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that no compensation would be done by the
- government for any lose arising out of damages duc
to floods and flood safety/relief measures will not be
undertaken and the coot of damage will be-recovered
by those carrying out/having lllegal conctructions.

People should remove off lllegal constHotion at thelr
OWnp will, gﬂ‘ccﬂvc action w%\ud,.'bc_mlccn against
fllegal constructors by the concerned dlcvclopmcndt
authoritics/Industrinl develspment authorides an
Nogar Pallka: Parishads unider applicable provisions
of the dets, ‘

6. Effective ‘nction would be ensured by SSP/5Ps
of all districts through the Police Station Officers to
check illegal constructions instde flood plain areas. "

7. Strct oompl!nncc. should be made for refnoving
illegal constructions as soon.they are done in flood
"Plain areas that belong to Irrigation Department. —

<"~ 8., Strict, punitive action sh@?‘bo talcen against
officers/stafl’ vworkers of ocon e fdepartments,
after fixing thely accountabllity, ail to take.

- the _expected - actlon in  the S of illegal

~  coostructions”.

—n

"~ Despite the above Notification and the s , mlcn by
% . ;hc—ﬂu&xoxiﬁcs, NCT of Delhi and the State %‘é‘%}:ﬂ%
; }}'hcre has' been mystgpoming of xmauth',&'ﬂze{!’ : > o legal

' :-ﬁ:ns_tmg_t:‘ons on 4 lain zone. I
, {Eese  Authfr ;
i | ~

! dischargel ythelr (G
I i gatisns 1% At 1&1&?&51%!]-{ - tert ‘i'ii:c of

: tHE g o8 catie'x}‘qﬁd 5 o Hirections
; i%%xcd to ?\%@&ﬁ%&h leggFoo .' Stions. have
- pren stopped or/and démolished, : b’ico_ntrm-y therc
p! "55%;%@& inushro?_n}i, Jrunadthorized and ilfegal
j wnswwggion ih ?od'p/_‘ -ofrl"vcr Yamuna.
In view éT"the above“circumstances, we hereby {ssye
ad  interim injunction restralning  any legal ana
unauthorized constryction, be it temporary or permanent,
on the flood plain zone of river Yamuna in the NOT of Delhi,
State of Haryaﬁi and State of Uttar Pradesh. All Authoritics -
of the respective States including the Police, Drrigation
Department, Environment Department and PWD and all the
public Authorities and Corporations shall ensuye that no
illega) erd unanthorized construction in ridsed upon the
flood plajn zone of river Yamuna, Wherever unauthorized
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tnken to demolgy, the same In accordance with law.

We hereby direct the NCT of Delhi, State of Uttar
Pradech and State of Haryana to specifically file Plans/ Maps
showing extent bf one In 25 yeors flood plain zones.
Nru“:miom they chall also state; if any-of thie Government
Department had fssaed No Objectlon Certificate for such
construction on flood plain of river Yaruo,

; Complete detafle ¢hould be furnished along with the
Reply to be filed the by respective Deptrtments /
C°'P0mﬂom and Authoritics and by the M[n!st.ry of Water
Resoureen, .

‘ We make it clear that the responsibllity of carrying
out the said directions shall - be of . Vice Chalrman,
{Eammissioners, Secretaries of the %ﬂc Department

and Deputy Commissloner of Police of those’ .
, At the oral request -of the learned g_a pearing
% for the partjes, the Delhj- Development Authg d East
: Munjcipal Corporation of Delhi arc aded a8

v %
o -|Respondent No, 14 and 15 respectively. %@S

., The leamed ¢ ¢l appearing for o ApP hal.!

' ‘Rarve Dast;l Notlce th ca.{d Authority tm.d-QO!'P ﬁﬂm )

X . ‘ gard

e DAL TEL L LT L evetrarntrerie u.cp

Wm mar) -

‘ ,/‘"0' hes 'l satbedPEIRINRN LY AN .Jld
= *7 (U.D. Salvi)

n-’:nucuuuluonunnnncu ----- ',EM
. (Or. D. K Agrawal)

luﬁunnnnnv'ntnnnnuuu-u,E}\‘

(Dr. G.K. Pandey)

vy .
l-n-nl\ll'lllltltb-!-lt!IUIO'-ltvu||t|||bIV1

(Prof. A. R. Youswd)

and : S
Wegal conttructons have been rajsed gteps ohould be
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Ful SR A wrlures e, de e st freprer srTferavT,
Ter ASl & w2 A/ JE/ TRogHo(H0—3H0%0) / 2020 / 75, femie 24
ﬁjw,zozow-wwﬁmmﬁmwaﬁ,ﬁmﬁmsﬂmm"*ﬁ
viwi-ae6 /e fifia /2020, RAiw 22082020 B P A R T b @ ad D
T @ ufeEfug 9w &3 § oy Pl @1 Seaw wva gY sy Fmir/fRIwR @3
mm@mﬁﬁ@am@mmmmmaﬁmﬁ
mmﬁmmw%mﬁmaﬁmﬁémﬂqwﬁm '

O ey, D
[=Tad 58—

1-% FREm 1 B wNEH ﬁ_g—(;éqg:ﬁ-q 2 & T _a R

aﬁﬁjﬂﬂ(Emergenc&Power—)wsoaﬂ aRT 3 W Preaq s far -8
(1) Whenever the District Magistrate receives an application
for permission to use the water of any tank, reservoir, well,
water-course or other collection of water for irrigation and is
satisfied that it is-expedient to grant the application and grant of _
the permission will not adversely affect the cultivation_of -the
person in possession of the source of supply or storage of water,
he may pass an ex parte order granting the application and- -
make such further order as may appear necessary for carrying
out the same.

2-  (2) Without prejudice 1 the generality of the foregoing
provision the order may provide,- e —

3- (i) for water rate to be paid to the person in pos§essnon_by
the applicant for the use of the water and the period during
4- (i) for the construction of water-courses and dfefr_aying the
cost of these constructions or the prohibiting or restricting or the

doing of any act which may causeé obstruction to water-course;
dental and supplementary matters, which the

District Magistrate thinks necessary.
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RUR B IR RiEE [ TR v @ fe T B T 2 Swie wiueE 3
,mmﬁmsmmmmﬁ_aﬁw-mﬁ%f ,

: ' RTATRYT WeaT—-1417d1=27—Ri—2—181315 /09, Rid 16 a1, 2010 B

g Wem—2 § ifba & 5 emmodipelo T, godlo s @RI TS SdeuAT
Yae—1973 AT SUSREAA STTTHT Tae—1976 B =TI TS i o A fl gBR

D Pfo o g 1 sy 98 @ R sk 7 & qommRE wiad e S|
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el /er Hvsl Seifie Rem wiew &5 d-ofRd &89 § @ 8] Say geh

- STerEde UGl SdeUHe Yae—1976 @1 URT 281 H URAINd 2 f& " .'Industrial
Development Area' means an are2 declared as ‘such by the State
__ Government by notification.." ‘ .

: m:m@?mﬁq/@aﬁﬁeﬁa}ﬁrﬁ'ﬁmmgﬁ%aﬁ?maﬁ@ﬁm
| ‘éﬁﬁvﬁﬁim@amﬁ/@%mvﬂwﬁvmﬁ@aqﬁmm
_W—_197samsw$whﬁﬁwﬁaﬁﬁmmi&q@mm@ﬂvﬁ3/@3eﬁ
- --Wﬂmﬁﬁlm%-mﬂwiwﬁmﬁwﬂm%agwma?

— - AT & R voe i @ e Al B
= L ogie oY @ fag wem—1 d-Shr Afde R 5 QW des
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= "Noidaris beunded by the two embankments of river Yamuna and

~Hindon.. Urbanisation s proposed broadly-within. the area between these.

two embankments. Development O
in more than 5000 hectare land situated in theriver front area:of both.the.
rivefs bécau.ée this is basically a flood-effected area: The river Yamuna suffer
fro‘rp.inadequate flow and quantum of'watgr_ldur_i_‘n:g majority time of the
year.. Rgpid urbanization, encroachment on the river bank and over

f-urban activities has not been proposed

exploitation of water in Delhli has resulted in the dwindling of water flow in.
the river. The river is highly polluted due to_discharge of untreated waste -

- P
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water flow in the river. The river 1 hiphly polluted due to discharge of
untreated waste water hrouph drains. IHowever, the river Yamuna

generates very high level of water Hlow during ralny seasons and some times
duete seharge of rainv water (o dams cause floods In the areas of Delhi
and Noida. Conservation of flood prone area is essential, 1herefore; uran
aclivities have not been proposcd in the river front areas of both the rivers.,
This entire area is proposeq L LU hept as green and open. A
proposed that the river front arcas shall be developed for recreatnonal and,
tourist activities with the provision of some temporary and removable:
structure on 1 percent area of a specific develépment projet. A detailed: .
plan of the development of river front areas is proposed to be prepared
alter a detailed study of its environmental conditions and potentials of
development. It is a sensitive area and needs a detailed-study to.understand

the cycle of flood occurrence; the ground water recharge potential and

requirement, potentlal of reclamation and the potent|a| of making lhlS area
physically accessible and functional.”

mﬂw*%%mmwwmﬁ/ e#amsﬂu\fﬁ'w
™ &= aF-———

wmmﬁ@aqﬁmmm—wmaﬁmwﬁﬁmmﬁm
fra T ® - :

If it appears to the Authority that the condition or use of any site
or building is pre-judicially affecting or is likely to affect the- proper
planningof; of the amenities in any part of the industrial development-
area or the interests of the general public there, it may serve on the
transferee or occupier of that site or building, a notice requiring him to

take such steps and’ within such penod as. may be specified in the ]

notice and thereafter to maintain it in such manner_as may be
specified t therem and in case such transferee or. occupier. fails to take
such steps or to maintain it thereafter, the. Authority may itself take

such steps or-maintain it, and realize the cost incurred onrit from such
transferee or occupier.
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- *Every person who intends to erect a building within the Industrial
- Dolopment area-shall give application in-the From givin at Appendix-1.” -
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“Nolda. s bounded by the two embnnkmems of river Yamuna and Hindon. Urbanisation is

pt0posed b’ mﬂlv w?lhin the area bctween these two embankments, Development of
u:han acti\n‘ties has not been proposed in more thén 5000 hectare land situated in the

it " ’. . river. Irnnt area of bolh ihe rivers because this is basically a flood effected area. The river
'.vYamuna suffer from‘inadequale ﬂow and guantum of water durfng majority time ofithe . i’
' liyear. Rapid urbanization, encroachment on the/river bank and over expioitation of water ¢

\in Delhli: has resulted fn the, dwimilmz of water. flow in’ the river. The river is highly

AN, a‘po!hr’te:! due to discharge of untreated waste water flow in the river. The river is highly

poﬂmed due 10 d:sd\atge ‘of unmaled waste water thmugh drains. However, the river
. Yamuna genevates very high level of water flows during rainy seasons and some times dire
o dxsdhaxge of rainy wiater from dams cause floods in the areas of Defhi and: Noida.
Consemtmn of flood prone area is éssential. Ihexefore, wrbian activities have not been

: pomﬂ in the nverfmntareas ‘of both the rivers.” This entire area is proposed. to be kept |
as green am! open. However, it is pmpased ﬂm.ﬂm mer front areas sh‘ail be dm!oped
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unauthorized and illegal éonslructiolggised on the flood plain‘ g
‘constructions have been raised without permission of any cgmpete
contrary, these Authorities including the mi;,alian Department of st
and other Authorities claim to have issued Notices to the perso
unauthorized and il!egal consuuctlons upon the ﬂood plain of river
any effect.
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)  The directions of side, rear set back and gate shall be as per the Setback/ Layout
Plan and directions prepared by the Authority from time to time.

(i)  Incase of plots being amalgamated with the approval of the Authority, the set back
lines in front and adjoining property are to be followed as per setback Plan.

(i) Subdivision of individual residentiat plot o building constructed on It shall not be

allowed. :
{iv) Only two dwelling units and a servant quarter shali be allowed upto 3 plot 5'2: o:
100sqmirs. For plots. above. 100 sgmtrs and upto 500sqmtrs maximurm (i r;;
dwelling units shall be allowed. For plots above 500 sqmitrs. maximum four ”
dweelling units shall be allowed in density calculation 4.5 person per dwemngllu:e

shall be considered in all kind of residenltal p!ots Each sefvant guarter sha

counted as half dwemng unit. ,
aximum height of 2.4 mirs upto bottom of beam

() Stilt parking shall | be aliowed upto ™

" free from FAR forplot size of 112 sq miss and above. However. in case stilt is pot

i provided, parking mavbe ahowed inthe setbacks. .
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tucted b '
to egme__i::_h," rrigation Department, is set aside. The petitioners will be free
res ion K SEreement or transfer deeds, which: will be registered by the
W B orities in accordance with law. The petitioners or the purchasers
AR L the B ,e_ VEr, not '?BE any constructions, excépt. after obtaining approval from
R . 2'.-‘?‘”."',“‘- ; '.Qtal bodig.rf‘ or development authorities. Costs are made

1 M dear from the above Hon'ble Allahabad High Court order which
B ?d that. person buying property in "area under consideration” shal} seek

B pmmision and’ approval from competant ainthorities  before raising any
tuction.Order of ' Hon'ble High Court with regards to seeking permission
“from ‘competent authorities has been repeatedly violsted by persons buying

‘Properties. Also R's dear from the records placed before this committee, misuse
ﬁﬁm inter ion of right to property has resulted in erganised aime of

ation, which i turn s restted in *disester” of huge proportions.

++---ARL300-A of the Constitution of India provides thst no person shall be
deprived of his property saved by suthority 'of faw. The right to hold property,
+  which indude right' to sale the property, ceased to be a fimdamental right, when
- B wes transposed from. Part-ll to Part-Xn 2nd Inserted s ChaptertV by 10

Constitution (43th Amendment) Act, 1978, w.ef. 20.6.3575. It s now a
«1350“3595:;5“559&%!@538 train and regu fations by the Stete vide State of Bikar v.

2] rights guaranteed in Partlll of the Constitstion of

)8




f",,-z( ) Review dcvclopment

G lazﬂ down for such. construrtion ¥

local anthoritics in the dm,m /

Z(n) Coordinafc with, and give guidelincs to,
itigation of threatenin,

{o ensure that. measures for the prcvcntnon or mi
disaster situation or trict are carried out prompily

disaster in the dis i
and effectively; 14
pared by the Departments of the 1

plans pre
district fevel, statutory avthorities or Jocal

Govcrnmmt at ' the ;
anﬂmmm with 2 view fo make necessary provmons therein for

i prevmtmn of disaster or mmgatmn,
1(11115) Examme t‘Lbc constmtmn in any area in lbc district and, i it s of the
the prcvenhon of disaster or mitigation. g

bpzmpn that the' sﬂmndards for

rot being or: has nr’ been follewed, 4
ed: mnt&wmy to take such action 25 Ay be
)mnm of such sﬂamdard.’-, R

Ny direet ﬁhc comem
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